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SCHEDULE Il - FORM B
PUBLIC ANNOUNCEMENT

(Reoumion 12 of the Insolvency and Bankruptcy Board of india
{Liquidation Process) Regulations, 2016)

FORATTENTION OF THE STAKEHOLDERS OF SOLAROFFSETPRINTERSPVIELTD,

ETALS

NG FART
Name of Corporate Debay Solar Offset Prinfers Pyt Ltd
2 Date o navporaton of avporate Debtor | 30 July 1992 -
3 Auhontyunder which comorate debfor |~ ~ o
IS MOOTPO atedn'a:;sterpd Ro(, Eranakuiam
4 l'-'-rr-wm‘»r Ident by No Limited Liabiity 1220149k 1 pup’(*ﬁ’)w“? o

centr Catan N et eorpaoray e debtor
5 Adoress of ne reg ste r‘d. ficeand  PiotNo 42 ndustnal Estate, Manvla, |
prncipal ohoe (Fany) of corporate debtor | Kylathur PO Thiruvananthapuram-545563
& |Uate of closure af Inso'venay [ n7 aae oo
Resolution Pracess | 27 May 2023
7 Lguidzhion Commencerment Date of ;
. Comporate Debtor 131 May 2023
g Name and Registration Number of 3 ‘
the ins: x\:"\l v Profess enal acting Pac.ima'kg?w?r.K.C._ - .
as Iguidato IBBHIPALCLIP-PO102172017-2018 11671
g Acdress Y‘dr mail o' the Padmaxumar K G T.C 188573 FairDreams
igudater, asregisterec Yomens Caliege \hrth Gate. Thiruvananthapuram-8950 14
with the Soard ‘e-mail padmakumarkc@gmal.com

10,Adcr5:ss ande-maii obe fPodm:aI\umar K.C. T.C.15/19%7(3), Fair Dreams,
‘used for comrespondence | Womens' College Norin Gate Thiruvananthapuram-6950 14

with the liquidator ' e-mail: solaroffsetcirp@gmail.com
11 LastDate for submissicn of claims 130 June 2023

Notice s hereby given tha: the National Company Law Triounal, Kachi Bench has l}en:d
the cormencement af [ cuidation of the Solar Cffset Printers Pt Lid. on- 37 May 2023
The stakehoiders of Solar Offset Printers Pvt. Lid. are hereby called upon to submit thelf
claims with proof on or before 30 June 2023 to the liquidator at the address mentioned against
gemNc.10.
The financal creditors shall submit their daims with proof by electranic means cnly. All other
crediors may submit the claims with proof in person, by postor by electronic means.
Submission of fa'se or misleading proof of claims shall at* art penalties

In case a stakenolder coes not suomit its claim during the iguidation process. the maims
submitted by sucha stakP*u der during the corporate insalvency resolution process under
the Insc vency and Bansruptecy Board of India (Insclvency Resolution Process for Corporate
Persons; Reguiations 20 13, shall be deemed to be submitted under 5.38.

Sd/- PADMAKUMAR K C Thiruvananthaguram
(IBBI/IPA-OO1/IP-P01021"2017-2018!11671) 02 June 2023
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PADMAKUMAR, KT ————

- INSOLVENCY PROFESSIONAL
(1BBI/IPA-001/1P-P01021/2017-18/11071)
e-mail: padmakuma:ku@gmanl com

Ph: 9447097045
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